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Company Appeal No. 162/ALD/2018 

Sh. AbhinavMehrotra, Advocate for the appellant and Sh. Pradeep Singh 

Sisodia, CGSC for the ROC, is present. 

 On perusal on record, it appears that the appellant has not filed copy of the 

Income Tax Return. Learned counsel for the appellant is directed to file the 

supplementary affidavit annexing the copy of the Income Tax Return alongwiththe 

copy of receipt relating to payment of statutory dues within 10 days from today with 

a copy in advance to the opposite party. 

 List the matter on 28
th
 September 2018, for argument. 
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